
Sessions Case No.2(N.L.)/2022.

Present:    Syed Burhanur Rahman, A.J.S.,
Lakhimpur, North Lakhimpur.

07/03/2022    

Case record is put up today.

Learned A.P.P. is present today.

Learned counsel on behalf of the accused/petitioner namely,

Sri Pradip Sarkar has filed a petition bearing No.314/22 for granting

zimma of a Maruti 800 Car bearing Registration No.AS074334, Chassis

No.1262108,  Engine  No.17345856,  which  was  seized  in  connection

with the instant Laluk P.S.  Case No.265/2019 corresponding to G.R.

Case No.1867/2019.

Learned counsel on behalf of the accused has submitted that

the  above  mentioned  vehicle  is  owned  by  the  accused/petitioner

namely,  Sri  Pradip  Sarkar  and  accordingly,  the  certificate  of

registration of the said vehicle is also produced before this Court. It is

also  submitted  that  the  said  motor  vehicle  is  lying  in  open

environment  leading to  natural  decay and also deterioration of  the

quality of the vehicle. Further it is submitted that the said vehicle is

required for the day to day business as it is the only source of income.

Accordingly, it is submitted that the said vehicle may be released on

zimma. 

Upon  perusal  of  the  case  record,  it  is  revealed  that  the

charge-sheet bearing C.S.  No.181/2019 dated 21/09/2019 is already

filed. Therefore, this Court is of the considered view that the zimma of

the  vehicle  may  not  be  required  for  further  investigation  and

accordingly,  the  zimma of  the  said  vehicle  may be granted to  the

registered    owner   namely,   Sri  Pradip   Sarkar.   Hence, the petition
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is  hereby allowed subject to the furnishing of bond of Rs.2,00,000/-

(Rupees Two Lakh) only. Also it  is hereby directed that the accused

shall  not dispose of  the vehicle during the pendency of  the instant

case.

The concerned police station is hereby directed to release the

said vehicle in zimma as per the direction stated above, after taking

photograph and making panchnama of the said vehicle.

Disposed of.

Date fixed as before.

Addl. Sessions Judge (F.T.C.),  
Lakhimpur, North Lakhimpur.  


